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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No(s).5394/2015

(Arising out of inmpugned final judgnment and order dated 23/05/2014
in CRLA No. 5093/ 2003 passed by the Hi gh Court of Judicature at

Al | ahabad)

RAM BETI Petitioner(s)
VERSUS

STATE OF U. P. Respondent ( s)

(Wth interimrelief and office report)
Date : 21/08/2015 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE JAGDI SH SI NCH KHEHAR
HON BLE MR JUSTI CE N. V. RAMANA
For Petitioner(s) M. C K Rai, Adv.(A C)
M . Par amhans, Adv.
M

. Ashut osh Kr. Sharm, Adv.
M. Ravi P. Mehrotra, Adv.

For Respondent (s)
Upon hearing the counsel the Court made the follow ng
ORDER
Learned counsel for the petitioner has handed over a copy
of the paperbook of the special |eave petition to the counsel for
the respondent. Learned counsel for the respondent seeks a short
adj ournment so as to enable himto obtain instructions in the
matter.
Prayer is all owed.

List for hearing after four weeks.
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